BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE AT CHENNAI
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g BE RE T HON’BLE NA’I‘IONAL GREENTRIBUNA

waApplicant

A 114 -
Distrig B wronmantal Engmeer,
Tamiinadu Pollition Control Board
L‘hangalpattu Dist,@ Maraimalai Nagar




Email: deemmn@tnpcb.gov.in *

4. Block Davelopmentx{}fﬁéég," |
Saint Thomas Mount Panchayat Union,

Office of the Block Development Officer, | il

Chitlapakkam, Chennai 600016
Ph: 7402606086
Email: Unknown

5. VengavasalPanchayat

Rep by its President
Vengavasal Parichayat Office
Chennai 600126

Ph: 9382305532

Email: Unknown

REPORT FILED _BY T

1E T RESPQNZDE‘

MaraimalaiAdigalar Street, Maramalax Nagar,C |
and as such I am well acquainted with thefactsof

‘records.

3. It is respectfully submitted that the 3Pphcat10n1 ._

. Tami nadu--?oﬂuha_n Control Board
Giisngalpafm Qi&%@ malai Hagar

_tai Enginear _



4 'I"'-Z':Fespmfdent 'to-'-"smp and -cease the danqping- -af

road camprzsed at 5. No. 569?

mthm the lzm:ts of Vengavasal

orthwzthremove ii'ﬂi& wastes dumped.

‘ ated azong ? rhe Mambakkam-

Resy ondenttormpose and recover penalty from
pondent ¢ _;_fifiv'=‘;s*1n1:jé&?t?illeg&?l’aetiviiies*-.
2 he -_I-’ ’3 "ifm‘ 0 pdy eosts 1o the Applicant.

"ers as 1t deems* Ji t in the interest of the

areathatj%rms part of Perumbakkam Lake
oged to be filled with unsegregated wastes, the

Dist imrsmé?siauEngmeer
Tamiinaﬂu Pollution Contro} Board
Chenga Ipattu Dist@ Mataimalal Nagar




5. Resporzdents No:l, 3 and: 4 ar
matter and remove rke wa_ es -

aileged in the appl;can@n, :
and report compliance. If
TNPCB verify, identi ify z‘he wron‘ doers,
actmn agamst them o

: Temporary veoretable & :ﬁ'mt shop
Panchayat area and the:lr sohd Wast !

Perumbakkam lake boundary
. The dumped solid waste m"the __: i

the concerned local body on dally bas1s i i

Ghﬁngaipmtumat.@ Maraim aiNagar S




the ;Plac.e, ,ad}acﬁnt to. th@ boundary of
: o land was allotted for the durnping and
icipal solid waste/Solid waste nianagement.

5 “"Cériﬁ-e-in;-Sitﬁalapakkam Panchayst.

. :i":" « Medavakkam
lake boundaxy by the
ng 1 ghtnme |

DistrictE vim .manﬁ Engmeer,
Tamiinadu Poflution Controt Board
Chgngaipaﬁu Dist.@ Maraifalai Nagar




| Perumhakkamvﬂlage flows throug]

Panchayat U mon :
I. Some part of the Perumbaidam

Prc;perbound  fericin a1 along

6. I‘t is respectfully submltted tha : _
Mount Panchayat uman V;lde its lette
10.06:2025 and Na.Ka Enn.01 11/2__ 2

Take. e

7. Tt is respectfully submitted that in due compl
Orders dated 11.06.2025 & 04.08.2025, 6o
Mambakkam — Medavakkam highro;

forms part of Perumbakkar Lake % ity B
Maraimalai Nagar, TNPCB along wzth ofﬁc als of Saint




H alapakkam Vengawasa:i road.

'-'1t shops Were Iecated n Vangalvasal

placed a wannng display board in the said
1pi ; !farea Dlsplayed as “Not to dump the Solid
A i -:'dumped ﬁne will be Impesed by the local

':Péi:xchayat Umon,

DistelotEnvironmantal Engine-:
Tamiinadu Pollution Control Boaid
Chengalpattu Dist@ Maraimalai Nagar




with Prgper baundary fencmg

ctfully submﬁted that based on the'
Envirommental Engmeer Maralmalaz Nagar v1d
Board has issued dlrections vxde Proc dater
Environmental Protection Act, 1986 to Sam
comply with the: followmg, | .
1. The Local Aﬂth@nty shaH comi ”'y _

Waste Management Rules 201 6.‘

the management of mumclpal sohd-; ne ed mthmthe | _':_:f:"__é- |

jurisdiction i
2. The Local Authcnty shall SGD.SI

source 1tself as bmdegradable?j( vet)
waste and domestlc hazardeus wést
3. The Local Authonty Imm d;
solid waste dumped aieng the f M

road and avmd bummg Mumcupal
4. The Logal Authonty shall preeess 1

Authorities, “after obtanung_, : \ap__p_:. <

establishment of own processing facilities within t :__.';"'3" dictio

. chenga!pamz Dist@MaraimalaiHagar i



11 establish the Solid Waste processing

Wetwastem the processing facilities such

The recyclable/non—

ef{. b;odégradable wastes

akikar Mamb hlghraad adjacent 1o
> bour area and along the: Szﬂlalapaldcam

ef' generanan of soizd ‘waste is exceedmg five

- iay ﬁ:em the efﬁce of DEE, Maraimalai Nagar,

sed E-Wates Recyclers.

Distri '.-nvi aﬁéhgmean
Tamilnadu Paiiutzon Control Board
Gﬁ&ﬁgﬁlpaﬁu Dist.@ Maraimalai Nagar




Management of Sam Ty

wastes.

Plan for compliance with tie: ’ébéir__'_.

the - 'acﬁv*iﬁes, 1mplcmentatmn

TNPC Board has 1ssued dlrecﬁons vide Pr_ it

33A of the Water (Prevention and Controi of Pollutio : ndedm : i

1988 to ‘Saint Thomas: Mount Panchayat to_c mp

1. The Local Authority shall expe ding fall-

ﬂedged Underground Se

area falls ‘under the Juns_ asMﬂu:m;

2. The: Local Authorxty shall en
 residential: areas 7 commermai“-'- .
storm ‘water drain /. Eardlen "
Jurisdiction of Samt Themas Mom
shall take immediate actiof n Tt_ﬂ-P: i

the unsewered resid‘ential. _axea'é '

r .anta_Eﬂglﬂe@T
B n_‘CQﬁtrﬁi Baard




11

: -'-.?"3.' The*'L‘ cal A"’th' "ri'ty after connecting the underground sewerage

I _-,,:_the md1V1dua1 residences in the said area shall
ansport thmugh the conveyance pipeline
. the :;same in- the _nearby common

"_,pmg----‘._statmn;. ~ (Enclosed = as:

Distrl rwimnma _';gngunaer, 4
Tamﬂnaﬁu Pollation: Control'Board
chengaipattu Dist @ Margimalai Nagar













é’li L]FE S \"QF’,’

15 Amaxqu—I

ﬁ gies. TAM!L?NA' eu PBLLUTIGN CONTROL BOARD

Solid Waste Management ~Hon'ble NGT (SZ), order
'1“"'024 ln"Q A, 294 of 2024 in connect:on with. Non-Compliance of
"nt_Rules, 2016 by St Thomas Mount Panchayat Union

6. MOUNT SALAI, GUINDY; CHENNAI - 600 032.
134 -139 Fax: 044-22353068
chn@govin  ‘Web : thpcb.goviin




4. Since the subject area that fonns part of Perumbakkam _Lake. Wh:ch is now il

alleged to be filled with unsegregated wastes -_..;fhé same has 'to be'__'-_' e

removed in a:war footing to- save the same

5. Respondents No.1, 3 and 4 are d:rected to enqwre mta the 'atter and'-f;:f- e

remove the wastes dumped in the: subject sﬂ‘e w:thm a. :p I’IOd- 'of,‘_éfaur_ i

- weeks and report compliance. o S
The 3rd Respondenr (T NPCB) is afso d;rected to.enqwre _-mto t'

panchayat let the TNPCB venfy, lden_ _' ;._:" _:.i:
appropriate action agamst them, -

Mararmalal Nagar along wnth Binck Davelopment Oﬁ" cer__

Panchayat union mspected ‘the: subject sute iocat’_' - Mambakkam -
Medavakkam highroad -at Survey No. 369, which forms p o
25.03.2025-and reported the followmg observations e | -

adjacent to the Perumbakkam !ake boundary area

2Temporary vegetab!e & fru:t shops were located in Venga:vasal'"Panchayat'-::__ S

Mambakkam - Medavakkam hlghroad adjacent to the Pe mbakkam iake':_'_-_{f-_' |
boundary. R S i

3.The dumped solid waste in the sald area 1s regularly removed by the_-_

concerned local body on daily bas:s

4.During inspection the Block Development Oﬁ'cer Sar'” :'Thomas Moun‘t_'"ff_:' i

Panchayat umon and Slihalapakkam Panchayat ';-F’ Si ent : has oraliy*'._- : |

for the dumpmg and segregatlon of Munlc:pél solid "waste f S‘ d A : ROt

management. There is no Micro Compostmg Cen.tre in - Sl’thalapakkam




" "':-."'_'_:_'i:'-_.]Mumcspal' Saildz Wasi _"-diumbed T the place adjacenf to. the baundary of
o Perumbakkam !ake anei ll[egally dumped unsegregated Mun:r:lpal Solid Waste along




3. In S[thafapakkam Panchayat there is no MiCI‘O Com sost

Undergreund sewerag'e s'ystem and CommonST

Officer, Saint Thomas Mount Panchayat union for necessary cemp__

Now therefore, in the exercise of the powers 'vested unde' Sectl
Environment (Protection) Act 1986 the Board hereby lésues il
Development Officer, Salnt Thomas Mount Panchayat union

following:-

Medavakkam: Mambakkam h:ghroad ad,r__

boundary:

dumped fine WIII be :mposed by the lecal"Pa"’
monitoered by CC‘E’V camera . ' '

Perumbakkam lake.

tions to the Block_f.:_'_'- Ll

comply W|th *the;'.: i |




Ay gl
Nty
o P00 Y By

' __ TAMIL NAIU PlLLUTION CONTROL BOAHD

Env ronm

provide adequ
Medavakkam Mambakkam highroad  adjacent to ‘the Perumbakkam lake
boundary area and along' the Sr[haiapakkam Vengalvasal road to eontrol the

Emmed;ateiy reémove  ll the:
dumped along the

.--:_.’EThe Laca! Autharaty' sha!! estabflsh the Solid Wasts precessmg facilities and
*‘_process the wet waste m the processmg facalittes such as biesmethanation/

‘The Local Auth [ty"sl‘fréi: ensure that no solid waste is dumped or burned in the
"_,unauthonzed iocatmns nr publlc places. .
. The Block Developrt

nt Off' cer -Saint: Thomas: Mount. Panchayat union shall
‘f”\/ camera and Waming dlsplay board along the

:.-i'ullegai dumpmg ac ' wty and to identsfy the violators.
. -The Local Aufhonty hali make an appl:cat:mn in Form 1 for grant .of° authonsatlon




10.The Local Authority. shall ‘collect the E-wastes separa't_____,_y and send :t to_:'he-:': Sl

authorised E-Wates Recyciers

11.The Local Authority shall comp!y wrth the' "Gmdeime oF -

Sanitary Waste” for the: safe d;sposal of samtary Wastes T

12.The Local Body shal[ prepare and subrmt a tlme»-bound -Actaon Pian for‘; ;__;: S

cormpliance with the above dlrectzons clearly SﬂeC'fyan the | actw;ttes S
implementation t[mehne and respon51bie afﬁcaais :

The receipt of the proceedings shail be: acknowledged _and a: repiy sh'all_be _:_ S

furnished within 15 days from-the.date of thls nottce

it'is: informed-that, non- recelpt of any reply wnthm ‘the prescnbed Penod WIII be h

construed that you have. no satisfactory. explanatlon o cffer to the above said

contraventions and action will be taken on ments in accordance-‘ wﬁhf iaw,

To: .
The Block Development Officer, ! |
St Thomas Mount PahC'hayat 'union- L
No: 1, Chitlapakkam 1st'Main Road,’
Chitlapakkam— 600064

Copy Submitted To:

1. The Additional Chief Secretary to- Gevernment e R
Environment, Climate Change & Forests Department i
Secretariat, Chennal-BOO P09, L

2. The Additional Chief Secretary to Government G
Rural Development and Panchayat Raj Department Menaa e
Secretariat, Chennai-600 009, b G

3. The Commissioner, R THE e
Direstorate of Rural Development & Panchayat Raj, .
Panagal Building, Chennal 600015 SR

Copy to:

1.. The Joint Chief. Envsronmental Englneer (M)
Tamil Nadu Po!lutlon Gontrol Board
Chengalpattu.

2. The District Envirenmental Englneer
Tamil Nadu Pollution Control Board,
Maraimalai Nagar.

27 "File Copy




Anneyure-TT

- By Speed Post -

. UFE

o Llfestylefer o ¥ -
: Enwronment :

: Sub . TNPCBu- Honj‘ble NGT (SZ) O,A 294 of 2024 - |llegal dlscharge of Residential

{ 3' & 4 and Mr S Saf Sathya Jlth accepfs nolice -on
dent No 2

va __"'footmg fo. save the same.
6.1, 3 and 4 are directed fo enqu;re irito the matter and

3 astes and also has not followed the Soﬂd Waste
e "s 201 6, as. alieged m the appllcatfan, take appropnate




Whereas, in due comp!:ance of the Hon'bie NGT Order Z)dated

28.11.2024, 07.01.2025 & 256.03.2025 in 0. A No 294 of 2024_ the
Olo, DEE, Maraimalai Nagar along with the Black Deveiopment Oﬁ”

NPCB officials, S
Saint Thomas

Mount Panchayat uhion inspected the subject site Iacated alang the Mambakkam I

Medavakkam highroad at Survey No.. 369, which forms part mf F’erumbakkam Lake on SR

25.03.2025 and reported the following- observations i SR

1.All unsegregated Municipal sofid waste was faund dumped__m tonnes an d also L

bumt in some places all along the Mambakkam _'Medavakkam h:ghroad S

adjacent to the Peruimbakkam lake boundary area :}. SRR

2.Temporary vegetable & fruit shops: were Ioca’ted m Vengarvasai Pan_chayat o L

area and thelr sol;d ‘wastes  was - also found dumped aIi alo -‘g the_'-_- RN

Mambakkam - Medavakkam hlghroad ad;ac:ent to the Perumbakka.i'n Iake S

boundary.

3.The dumped solid waste in the sald area IS reguiarly removed by the._.i:f'._:_':”

concemed local body an daily basxs

4.During inspection the Block Development Ofﬁcer, Salnt Thamas Meunt S

Panchayat union and Sithalapakkam - Panchayat F’restdent has ora!!y'_-;_-'.

reported that in Slthaiappakkam F‘anchayat door to daer _celiectlon

of Municipal solid waste is collected through Ba

"_:-.operated”vehlcles'{"-_':' S

(BOVs), Light Commercial Vehicles (LCVs) Tractors ‘an _{ithe coiiected-‘_:;_'-:.-

unsegregated Mumclpal Solid Waste is. temporarsi':

'irdumped in the p}ace_..:f":_

adjacent to the boundary of Perumbakkam Eake smce no: iand was allotted fol'. ;._ o

the dumping and segregation of Mumcnpal so!;d waste / Soltd waste':_'

management. There IS no M:cro Composflng Ce'__e m S:thaiapakkam.f:'_-:_."_"-'--:-3--":-’ »

Panchayat. The said place is utilized. as a temporary transﬂ pomt for '

managing the MUHEClpaI solid waste T’he dumped unsegregated munICIpa| e '

solid waste (approxnmately 60 Tonnes / day) IS bemg dispased every day to: i |

Kolathur village. dump ‘yard Iocated in Kaﬂ;ankutathur Panchayat ‘union. el

through heavy veticle trucks (T: aurus) !ilegal dumpmg af scahd waste along L

the Mamibakkam - Medavakkam hlghroad adjacent to the Perumbakkam iake' R

boundary by the unauthonzed persons is. done dunng night tsme :
5.In Sithalapakkam: Panchayat there is.no Mlcro Cempostzng Centre (MCC)

8.The Local body has placed a wammg d|$play board m the sa:d 80“ d Waste'-._"_. R

dumping area (Displayed as "Not 1o dump the Soi;d___waste m ’that area ;f-' _' Sl

dumped fine will be imposed by the locai Panchaya'_"and the sasd area ls' '_ ) |

monitored by CCTV camera."). G
7.Domestic untreated Sewage outfaﬂ from the unsewer' d

'--_'rés"idéniial aréas oo

and around Sithalapakkam village, Vengalvasal vuilage Perumbakkam w!lage '

fiows through earthem storm water drain channel and dralns into the

Perumbakkam lake.




LIFE o XN

t.tfestyle for
Enwrenment

._.__-._--TAM L Ni SBU PBLLUTIIN CDNTRIL BlARD

dated 11 06 2025 has repoﬁed that -entire unsegregated
"aste 'idumped m the place adjacent to the boundary of

1,_;:-' Unsegregated Mumclpal soild waste was found dumped in pockets in some

_:--.j..: .;.places“‘aio: [s] the Medavakkam ‘Mambakkam highroad -adjacent to the
| '_:'-Perumbakka}n lake bcaundary area in Sithalapakkam Panchayat area. Also
. Collected’
. Housing boa

sagregated Mummpal solid waste was found dumped in the
are ‘along the Sithalapakkam - Vengaivasal road.

- '.{-‘_.'?_;--_'_;Tempera ; _vegetable & frwt shops were located in Vengaivasal Panchayat

_d‘_:_ ‘thelr soild ‘wastes was also found dumped all along the
A edavakkam Mambakkam h:ghmad adjacent to. the Perumbakkam lake

- 139 Fax : 04420353068
chn@gov.in - Web : tpcb.govin




2y

5. Domestic untreated ‘Sewage outfall frem the une

:'_ereci reSIdentiaI areae i

and around Sithalapakkam vmege Vengazvasal wi.lage' Perumbakkam mllage'_ R

flows through earthern storm water: drem channei and drams lnto the S

Perumbakkam laKe.

8. Undergreund sewerage system and Common STP was netj prewded -m__the-_'.' '

boundary fencmg all aleng the perlphery ef the Lake

Under the above circumstafices, the !EE Maratmalal Nag st ;

Act, 1974asamendedln‘1988 S A
in the light of the above sald facts, the Beard has declded to -'-‘[ssue darectiens EAE R

amended in 1988to the Block Development Ofﬁeer Samt Themas:_Meunt Pan "":_ayat"

Now therefore, in the exercise of the: powers vested under Sectten 33 .j‘ef th e i

Water (Prevention and Control of Pollution) Act, 1 974. as amended
hereby issues directions to ‘the Block Development Ofﬁcer
Panchayat union to comply with the fo!!owrng! :

1. The Local Authority shall expedite the' actten " f:'-.-_-prev '

1988, the Board
.Zalﬂt Thomas Mount_...:-_.':_ R

'. ﬁ'-;fuls-ﬂedged'f Sl

Underground Sewerage System (UGSS) for the entlre area faIIs under the ey o

Jurisdiction of Saint Thomas Mount Panchayat uhien lmmed:ateiy se as tef“:_ S o

avoid the-entering of sewage intothe F’erumbakkam lake

2. The Local Authority shall ensure that no. sewage from the resmentlai areas / o

commercial buildings shall be d{scharged 1nto storm water dr" __'_'::'Earthen =

channe! / ‘water bodies in ‘the Junsdlctlon of Samt

Panchayat union limit and shall- take lmmedlete achen_--.to piug all the":-

eas g cemmerc;ai a0

buildings into water bodies andto pro\nde with' T e ___ssa .
sewerage system in the Saint Thomas Mount F‘an.

"‘?omas Mount. .~

j-!iﬂﬁlgr.greund}'. e

3. The Local Authority after connecting the undergreund. sewe!age cenneet:en S

for all the individual residences: m ’the said. are

'hai 'ceiiect the sewage S

transport through the conveyance plpeisne and treet and dtspeee the same' L el

in the nearby common STP/ICMWSSB Sewage pumplng station -




| m// Egﬁm 1';_ Ml NADU POLLUTION CONTROL BOARD

The' ecerpt o '_:"proceedmgs shall be acknowledged and a reply shall be

fumishedfwtf ; 6nth from the date of thts notice.

(7 Vc‘)}'—_‘?,; e S
3 For Chairperson

uud

_ : __-;.__:'Tha Block Dev opment Off’cer
g _:-_zSt Thomas_Mo

Panchayat union,

\ ange & Forests Department
@D OE}Q

"hf‘[}evelopment & Panchayat Raj,
‘ Chennal 600 018"










BEFORE THE HON'BLE NATIONAL:
GREEN TRIBUNAL - i
SOUTHERN ZONE AT CHENNAI Ry

Onglnal Appllcatmn No 294 of 2024

M. Venkatesan 0 PEERR
S/oGMunusamy, Sy
11/412, Bharathi Naga:r

2nd Street Veng1avasa1
Madambakkam PO, Chengalpattu
Tamil Nadu 600 126 :

Apphcants B
The Dlstnct Envxronmental Engmeer
Tamil'Nadu Pollutlon Control Board
Mara1ma1a1Ad1galar Street
Next to Municipal Office, -

Maraimalai Nagar, Chennm -
Chengalpattu Dlstnct 603209 & Ors

= i'-'f T Re3pondents

REPORT FILED BY THE THIRD.:_:'-'_- B
'RESPONDENT - TAMIL, NADU
POLLUTION CONTROL BOARD_- e

Advocate for Respondent TNPCB
Thlru Sai Sathya Jlth : S
Advocate, Chennal

Date 0fHear1ng22122025 S




